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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A.,571/92 date
Between
M. Narasimha Sathalah S
and

o
1. General Manager .

South Central Railuay
Secunderabad

2., Dy. Director Establish-

ment (General), Govt, of India
Min, of Transport

Railway Board, Rail Bhavan-

New Oelhi H

-

Counsel for the applicant oo

s .,..._Wnr'ﬁ-,—e\y,;ﬂh - £ ' :
\EQEREQL,EEE,EDﬁgﬁgﬁgpnden

CORAM

HON. MR. R. BALASUBRAMANTANTMEMBES: (ADMN.) -

HON. MR. T. CHANDRASEKHARA REDDY, MEMBER (JUDL.)

Judgement

(Orders as per Hon. Mr, R. éalasubramanian, Member {(Admn,)

This application is filed for a direction to the
respondent No.l1 to trest thé period of break in service con-

doned for all purposes thareby‘entitlind the applicant to
‘ |

the benefits of pay protection, .

tior etc, in addition to retirement bengfits.

2. The applicant while uérking

medically declared unfit, This

retirement with effect fProm 20-7

-1976, “Subaequently, on his

I

1
of decision : 25-11-982

~

Applicant

Respondents

B.8. Uijéya‘Kumar,‘Aduocate

"N,V. Ramana, Standing Counsel
for Railways : '

seniority, periodical promo-

as Assistant Time-keeper was

[}

l%ﬂﬁ to, seeking voluntary




To

1. The General Manager,
S.C.Railway, Secunderabad.

2. The Deputy Director Establishment(General),
Govt,.of India, Min,of Transport
Railway Board, Railbhavan, New Delhi,

.3+ One copy to Mr,P,B.Vijaya Kumar, Advocate
Advocates Association, High Court ofaA.P.Hyderabad

4, One copy to Mr.N.V.RamanJ, SC for Rlys. CAT,Hyd.
5. One spare copy,




o ‘ @

appeal he was re-appointed as adhoc Junior Clerk in the
pay scale of Rs,260-400 at the minimum o? Rse 260/— as a

fresh entrant (emphasis supplied) with effect from 26-7-1979.

Later, on fepresentatibns from fhglgpplicant, the gespondents
treated the break between 20-7-1976 and 25-7-1979 as a
Epedial case im rela%@fiéﬁlof ru#ea. gut Qhé Saiﬁﬂpast
serviée would count for pensionéry benefits only. The
applicant wants that break.shouid be condoned ngt only for
counting pensionery Bbenefit but for all purposes as stated
in the prayer, |

3. The respondents have opposed the appllcatlun and Plled
counter, |

4, We have examined the case and_heard N{. Ra jasekhara
Reddy. for the applicant and Mr, V. Rajesuafa Rao for the
respdndents. _

5. 1t is undisputed that after his retirgment in July, 76

the applicant was re-appolnted in July, 79, By, thls tlme

&s a Ppesh entrant. jongloyment'@gﬁeggﬁt@s.flrsgég Tiﬁﬁ
. —"I T

determination or cessation of peeyisews service and there-

fore re-creation< Cy

" e
e e

6. In view of this, the applicant has Jjust no claim for
any benefits for the break period af a little over three
yeers, Ue do not find any cause to interfere and therefore

dismiss the GA with no order as to caosts.

MMW::—; T - a}ww‘“““—/"“

(R. Balasubramanian) (T, Chandrasekhar Reddy)
‘Member (Admn.} Member (3udl,)
|
dated November 25, 92 b

Dictated in the Open Court
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH: AT HYDERABAD

THE HON'BLE MR. . V..

ARTT — I

THE HON'BLE MR.R,BALASUBRAMANTAN:M(A)
' AND / "

THE HON'BLE MK,T.CHANDRASEKHAR REDDY:M(J)
| A

THE HON'BLE MR.c.J.] ROY : MEMBER ( JULL ) '

Thiede e 2 W - bl

ORDER/ JUDGMENT s

R.A./ C.A./M.A,No,

in - ,
_A_-_.'_‘A_f_\_ - - ==

[
T.A.No., T {W.P.No. ' )

Admitted and Interim pirections issued

-

Allowe

Dispose of with directions

Di._srnissed "

il e QWL

Dismiied for default
M.4. Ordered/Re jected Central Administrative Tl'ihﬂ‘%\_
No order as to costs. DEseaYOH 7
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